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[Shri R. Shankaranand]

various assurances, promises and un-
dertakings given by the Ministers
during the various sessions of Lok
Sabha:—

FOURTH LOK SABHA

(i) Statement No. XXXI-Fifth
Session, 1968.

(ii) Statement No. XXXIII—
Seventh Session, 1969.

(iii) Statement No, XXXII—Eighth
Session, 1968,

(iv) Statement No. XXXI—Ninth
Session, 1969,

(v) Statement No. XXXIII.—Tenth
Session, 1870,

(vi) Statement No. XXI—Eleventh
Session, 1870,

(vii) Statement No. XXIII—
Twelfth Session, 1870.

FIFTH LOK SABHA
(viii) Statement No. XI—First

Session, 1871.

(ix) Statement No. XXV—Second
Session, 1071.

(x) Statement No. XVI—Third
Session, 1071.

(xi) Statement No, XVI—Fourth
Session, 1972,

(xii) Statement No. X—Fifth
Session, 1972,

(xiti) Statement No. VIII—Sixth
Session, 1972,

(xiv) Statement No. VIII—Seventh
Session, 1873.

(xv) Statement No, IX—Seventh
Session, 1873,

(xvi) Statement No., III—Eighth
Session, 1973,

[Placed in Library. See No. LT-
5694/73].

NOTIFICATIONS UNDER PERSONAL IN-
JURikS (COMPENSATION INSURANCE)

Acr, 1963
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): 1 beg to lay
rn the Table—

(1) A copy each of the follow-
ing Notifications (Hindi and
English versions) uader sec-
tion 24 of the Personal In-
juries (Compensatizn Insur-
ance) Act, 1963: —

(i) The Persounal Injuries

(Compensation I[nsurance)

- Second Amendment Sche-

me, 1972, published in Noti-

fication No. S.0. 581(E) in

Gazette of India dated the
8th September, 1972,

(If) The Personal Injuries
(Compensation Insurance)
Second Amendment Rules,
1972, published in Notifica-
tion S.0. 582(E), in Gazette
of India dated the 8th Septem-
ber, 1872,

(iii) The Personal Injuries
(Compensation Insurance)
Third Amendment Sche-
me, 1972, published in Noti-
fication No. S.0. T09(E) in
Gazette of India dated the
15th November, 1972.

(iv) The Personal Injuries
(Compensation Insurance)
Third Amendment Rules,
1972, published in Notitica-
tion No. 8.0. TI0(E) in
Gazette of India dated the
15th November, 1972.

(v) The Personal Injuries
(Compansation Insurance)
Amendment Scheme, 1973,
published in Notification
No. S5.0. 141(E) in Gazette
of Indim dated the 14th
March, 1978. -
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(2) A statement (Hindi and Eng-
Ush versions) showing rea-
sons for delay in laying the
above Notifications.

|Placed in Library. See No. LT-
5695/78.]

SHRI SEZHIYAN (Kumbakonam):
I want to invite your attention and
the attention of the House to an un-
helpful prectice which has recently
crept in. Under item 6(2), of the Order
Paper today, a statement showing the
reasons for delay in laying the noti-
fications has also been laid.

In these cases, I am afraid such a
bald statgment has become a routine
affair. Yesterday also, certain papers
were laid on the Table of the House
by Shri Ram Niwas Mirdha. One
paper related to 20th December, 1971,
another of 1st April, 1972 and the
third one of 2nd July, 1972 and for
these ones ulso they have submitted
a statement showing the reasong for
delay in laying the notifications.

I went to the Library to find out
what explanations have been given.
There they have stated: 'The notifica-
tions particulars of which have been
given below were not laid on the
Teble of the Houge within a period
of 15 days of their publication in the
Gazette of India through oversight.”

1 think we cannot accept such rea-
sons as valid ones and the Parlia-
ment -cannot be taken for granted.
To say “oversight” is no excuse for
the delay. The House should like to
know why there was u defay of two
years, whether anybody has been held
responsible and what action has been
‘taken for the delay for the direction
of duty.

"Therefore, in this case ] would
appeal to you that we should consider
appointment of a committee of Par-
liament to go into these delays in
laving on Table the Notifications. 1
can invite your attentian tg the re-
mark made by the Public Accounts
Committee that notifications have
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been taken recourse to by the Gov-
ernment in issuing certain modifica-
tions in taxation measures which was
objected to. Therefore, I would like
a separate committee to be appointed
to go into the practice of the Gov-
ernment issuing such notifications and
in case of delays, whether the reasons
advanced were valid.

ot wEs fug O wraa) (safeaT)
TEr WEEY, ¥ WINAT ¥3T T
& 1 WY { TR W e A oaRa
qaY wEEw A a7 e 97 war
A faEd ag  aaw & sfmw
F oaf g s g W@y H
faw w1 gur—ag T fedt &
g @ FT A%aT | A wiew
oy Y xar w% fF 9 AT 8 fama,
1972 ® wwifr A 7f I¥ 727 F
T T ¥ @A w g L qar
Frar g f& yTrd et gt wa
R 7 #1 a® ggT A &
#r§ e afi ®xar 1 a7 @ fw
FIr QeRsY g1 o &, T@ I wroog
FAt AR @ am g ag
q5g W sAgwr & wer 0 &
W W F1 R4 w7 § s avaew
7 U% FALT FTAFY A1TgA F G 6T Atw
R mfe wfrer & @@ 7 grogfer =
EAll

ot w¥ fowd  (arET) @ g
g oF waifere  Afaew Wl
¢, forawt ag w &, o SEEY T Ay
#1 fafty &7 & 27 wfag #Z Aoy
@ ag ¥ Tt A T o aww
o abf | Cr At e ¥ agw
AW wRET QG R, oy A
arRe ¥ W WY dame et fadrd 2

MR. DEPUTY-SPEAKER: I think
we have reasons to be happy that
there is a group of Members who
are very alert in these matters.
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[Mr. Deputy-Speaker]

The Parliament should be consider-
ed to the Government and appreciate
their difficulties, but, at the same
time, I think it is accepted that the
Members of the Government should
be more responsible to the Parliament.

1 think we had evolved that,
whenever there is such a delay in
laying the papers—We had only dur-
ing the last one or two sessions agreed
—that the Government should come
forward with an explanatory note
which they have done....

SHRI ATAL BIHARI VAJPAYEE:
But that should be satisfactory.

MR. DEPUTY-SPEAKER: But I
think even that also should not be
done perfunctorily. The reasons
given should be good reasons, con-
vincing reasons. Just to say that be-
cauge of oversight end things like
that, I do not think....

SHRI BHAGWAT JHA AZAD
(Bhagalpur): “Through oversight"—
it is an honest statement. What rea-
sons can they manufacture?

MR. DEPUTY-SPEAKER: Just to
say ‘by oversight'.

SHRI ATAL BIHARI VAJPAYEE:
Ovwversight by whom? By the Minister
or the Ministry?

MR. DEPUTY-SPEAKER: By the
Ministry concerned.

SHRI ATAL BIHARI VAJPAYEE:
There zhould be some mechanism.

MR. DEPUTY-SPEAKER: I under-
stapd. 1 am already saying that this
is Dot a satisfactory remson and I do
not think this is the way the Parlia-
ment should be treated. But I think
this should be enough for the moment,
The Government may take note of
thiae. I do not think it is necessary
that we uppoint a committee. I think
this should be enough for the moment,

cme —r
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MESSAGES FROM RAJYA SABHA

MR. DEPUTY-SPEAKER:
tary-General,

Secre-

SECRETARY-GENERAL: Sir, 1
have to report the following mes-
sages received from the Secretary-
General of Rajya Sabha:—

(i) “In mccordance with the pro-
visions of rule III of the
Rules of Procedure and Con-
duct of Business in thre Rajya
Sabhm, I am directed to en-
close a copy of the Code of
Civil Provedure (Amend-
ment) Bill 1973, which has
been passed by the Rajya
Sabha at its sitting held on
the 12th November, 1873.”

(ii) “In accordance with the
provisions of rule II] of the
Rules of Procedury and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close of a copy of the Mater-
nity Benefit (Amendment)
Bill, 1973, which has been
passed by the Rajya Sabha
at its sitting held on the 12th
November, 1973.”

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: S8ir, I
lay on the Table of the House the
tollowing Bills, as passed by Rajya
Sabha: —

(1) The Code of Civil Procedurs
(Amendmrent) Bill, 1978,

(2) The Maternity Benefit (Am-
endment) Bill, 1973.




